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IN THE CENTRAL ADMINI5TRtIUE TRIBUNAL : HYDERABRDJBENCH 

AT HYDERABAD 

OA.B33/92 
	

date of decision 	17412-1992 

Between 

A. Chander Rao 
	 Applicant 

and 

The Railway Board, rep, by 
The Secretary 
Rail Shavan 
New Delhi 

The Chief Personnel Officer 
South Central Railway 
Secundera bad 

The Divisional Engineer 
(Doubling) I 
South Central Railway 
Kazipet 

The Chief Administrative 
Offficer(C) 
South Central Railway 
Secunderabad 

Counsel for the applicant 

Counsel for the respondents 

C OR AM 

Respondents 

U. Parameawara Rao 
Advocate 

N.U. Rarnana, Standing 
Counsel for Railways 

HON. MR. R. BALASUBRAMANIAN, MEMBER(ADNN) 

HON. MR. T. CHANDRASEKHPIRA REDDY, MEMBER (JUOL.) 

Judgeme nt 

(Orders as per Hon. Mr. R. Balasubramenian, Member (Admn) 

Heard Sri C. Parameswara Rao for the applicant and 

Sri U. Rajeswarâ Rao for the respondents. 

2. 	The prayer in the aØplication is for regularisation 

from the date a person junior to the applicant was;  regular—

ised alonguith the consequential monetary benefit, senior-

ity etc. The person junior to the applicant was ilegularised 
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in 1982. Even by that time there was an order of 8-1-09811 

of Hon. Supreme Coui't in Criminal Appeal No.337/75 whthbein 

their Lordships hadobserved that the order passed bythem 

H may not affect his (applicant's) service career.  

3. 	The applicant has not sought legal redressal in good 

time. Since the case is one prior to 1982, this Tribdinal 

dnee at even .te entertaid this case. The casa  there!ore 

is to be disposed of as not maintainable. 

4. 	This order doSs not preclude the respondents from con- 

sidering his case and taking a decision in accordance with 

the rules and regulations. His case may be consider?d for 

regularisation and, other benefits in accordance with rules 

and regulat-ions. 'Noor.der as to costs. 

ü 	 C 

(R. Balasubramanin) 	 (T. Chandrasekhab.a Red(iy) 
11?mber(Admn) 

L 	
[lembor(Judl) 

QtetiDecember 17 92 Dy.tS€rar jU 

Didtated in the Open Court 

sk 

Copp to:- 
The Secretary, Railway Board, Rail Bhavan, NetM Delhi. 
The Chief Personnel Officer, South Central Railway, Sec-th 
The Divisional Engineer(Doubling) I S.C.Raiiwa, Kazipet. 
The Chief Administrative Officer(C) S.C.Railway, Sec..bad. 
One copy tosri. G.ParrnEswara Rao, advocate, 3_4_453/454, 
Narayanaguda, i-Iyd. 
One copy toSri. N.V.Raniana, Addi. CGSC, CAT,:Hyd. 
One spare copy.  

R srn/- 

I- 



II 

TYPED BY 	 COMPARED al 
IN THE CENTRAL ADMINISTRATIVE TIEUNAJ 
CHECKED BY 	 APPROVED BY 

HYDERABAD BENCH - 

HYDERABAD 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH; AT HYDERABAD 

THE HON'BLE MI*N 	 V,c. 

XD 	
I 

THE HON'BLE MR.R.BAIASUBRJ4MANIAN:M(A) 

AND 

THE HON'BLE MR.T.CFWJDRASEEBAR REDDY;M(3) 

THE HON'BLE MR.C.J.j ROY ; MEMBER(JUDL) 

Dated: 	1992 

0RE1VJUEGMENT: 

1• 
R. 

I 

T.t-No-r 

Admitted and Interim Dire7Iins issued 

Allowed 

osed of. with di/ections 
- . 
	 Dismissed 

Dismissed as with,drawn 

Dismissed for de$ult 

M.A.Ordered/Re$cted 
• 	. 	fioorder as to costs. 

pVm. 	• 	 . 	. 

Ciatral Ad niratIve TrIhvaaI 
. 	 • 	D PATCH 
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